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Reply filod on behalf of respondant nB.6 in court today.
_ Mattor is adjcurnod to 11,2 1998, The raspondents shall File
‘w“ﬁ" Further supplementary raply to indicbto the latest davglopment of
o ths caae by the next data.:; - ‘A“ ' .
- | 2. " Mr.Samir Ghoshp ld.cuunsel for tha petitioner: aubmits that .
T althaugh the petitioner hag Tetired from.service on 31,7, 1995, ti1l1"

dat. he has not bean ralaaaod any single penny ag provisianal
pension.‘ ’ '

; 31 3.}4 mr.R.K.Chakraborty Thakurs appearing on behalr of the
' R raspondante; submits ‘that provisional psnsieﬁ hag : alrgady baen

0
-af‘ S sanctioned. HGuevaro Mr.Ghogh submitg: that nothing has baen relgased g%
L ‘,f"if so rar. ) i : ‘ . .
4. ' Gh haaring the ld.counsal for both the partissn we direct by

uay -of intarim measgure that within 15 days -From. the dato of - commu-
nication oﬁ this orders the respondents shall effect1Vely onsura ,

i:uT,tnat/tné petitioner {s actyally telaas’Q-prQVisiP"alVpgﬂaiqn.und,r B
the rulesv i not already released, . 5‘3; - | ; e
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